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Company Application No 172 of 2017 the meetina of Equity shares was hcld on Friday 2I-4-20I7

and the requisite quorum was present and the Scheme was approved unanimously by the Equity

Shareholders without modifications. The Chairman appointed lor the meeting has fi1ed his

aflidavit ve.ifying his report dated 27'h April, 2017 which is marked in Sr No '3" in the Petition.

4. The L€amed Counsel for the Pelitioner Company iurther submhs thal the Company Petition is

filed in consonance with sctjon 23O ro 232 ol rhe Companies act, 2Ot3 alonS with the order

passed in Company Application No t72 of20l7 by the National Company L"aw Tribunal, Mumbai

Bench.

5. At least 10 days b€fore the date fixed for the hearinS, Petitioner to publish the notice of the

hea.ins of the Petition in two local Newspaper viz " Free Press Joumal", in English language and

translation tnereof in ' Navshakti' in Maratli kngauSe, both having circulation in Mumbai as

per Rule l5 ofthe Companies (Compromise, Arangements and Amalgamations) Rules, 2016.

6. The Pedtioner to file an affidavit of s€rvice regarding the directions given by the Tribunat 3 days

before the date fxed for final hearing and do report to this Tribunal that the direction regardirg

the issue ofadvertisement of thc notrce has been duly complied with.

(

V. Nallasenapathy Member(I) B.S.v Prakash Kumar, ber (J)
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